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Central ,ana.nlstranve Trlbunal
3r1ncmpal Bench
New Delhi

'00, . 1

C.P. No. .58/95
- in '
Ds Ao No, 1728/89

New Delhi, this the l4th day of August, 1995

Hn'ble ohrl N. VKrishnan, Vice-yairman, Ne)
Hon*ble Smt. Lakshmi Swamlnathan, Member (J

Shri P.GGarg, .= . .
' /O Shrl K.N.uarg, ' ) "

R/0 B=28 Panchwatl
D/elhi.sa.’ s . . ©° Petitioner

(By Shri D.K.Bi.Saria. Advocate)
., Versus

le Shri P.P. Chauhan,
Chief Secretary,
Govt. of NCT of Delhi,
5, Shan Nath Marg,
- Delhiy

. 2¢ Shri GOSOPathalk’

- Drirector of EducatJ.On;
Ad Secretariat, o :
Delhiy L - e eRespordents

( By Shri S.Ke3inha proxy for Sh. Jog Singh,Alv.)

DRDER(@&)

By Hon'ble Shri N. V.&rishnan. Vlce-Cnalman( Administrative)

An affidavit has been filed by the respondents

reporting the full campliance of the judgement. A copy

of the affidavit has also been serwed on the learned
couns el for the aPplicant/petitioner and he «dmi ts that
the Judgenent has been now fully canplied wi. the

In the circums tances, notice issued to the respondents

is dlS charged,’ - '
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(Lakshmi SNamlnathan) ‘ -~ (N.V.Krishnan)
 Member(J) v , : Vice~Chairman{ A)




